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NOTARY

BEFORE THE NATIONAL GREEN TRIBunar, U 0 JAN 2025
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 61 OF 2023 (WZ)

: Shree Firdos Cambattta

....... Applicant
Versus
State of Gujavet®eOrpe. =~ 0 | Respondents

AFFIDAVIT IN REPLY

ON BEHALF OF RESPONDENT NO. 7

1. E-r:\;&f\‘(‘ea Go.l-.[ol-. aged: Ly years, serving as

\Depu}\-’i Consevvatov of {COYC’JH address:

A Lﬂa"){cp al)a.cj , do hereby solemnly affirm on oath and state as

under:

1. I have read and understood the present application and being
conversant with the facts and circumstances of the present case, I am
competent to file this affidavit as under.

2. At the outset, I say and submit that the present affidavit is filed in
compliance of the directions given vide order dated 18.11.2024 passed
by Hon'ble Tribunal in present matter. I say that the Hon’ble Tribunal
has directed answering respondent to state on affidavit as to whether
permission for cutting of ‘Gaando Bawal’ (scientifically known as

Prosopisjuliflora) tree is required in Gujarat or not.
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3. Inresponse thereto, the answering respondent submits that as per the
Revised Notification dated 20.10.2015 issued by Forest and
Environment Department, Government of Gujarat the plant
species Prosopisjuliflora (commonly known as ‘Gaando Bawal’) is
exempted from felling and transit regulations when grown on non-

forest or private land.

It is further submitted that ‘Gaando Bawal’ is listed in Annexure A
of the aforesaid Revised Notification at item number 48, indicating this
exemption. A Copy of Revised notification dated 20.10.2015 issued by
Forest and Environment Department, Government of Gujarat is
annexed herewith which is original in Gujarati language and marked as

Annexure:A1.

4. However as per Government of Gujarat, Forest and Environment

Department Resolution No. PEN/2014/51/W dated 20.05.2016special
provision for cutting of Gando Bawal is written as per the provision,
permission for cutting of “Gaando Bawal” and/or for
making charcoal in areas of Reserved Forest, Protected
Forest or area notified under Section-4 of the Indian Forest
Act 1927 , areas up to 1.6 km from sanctuary and National

Park and 2 km from sea-coast is required from Forest
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Resolution dated 20.05.2016 is annexed herewith and marked as
Annexure:A2.

5. In view of the aforesaid submissions, I say that in this context no
permission is required for cutting of “Gaando Bawal” on the non
forestland in question being Survey Nos. 313, 322 and 323 Mouje:

Hansol, Taluka: Asarva of Ahmedabad district.

=

DEPONENT

VERIFICATION

contents of the above affidavit are true and correct, nothing stated therein

is false and nothing material has been concealed there from.

o

DEPONENT

SOLEMNLY AFFIRMED/

SiG BEFORE ME
( /GLM

K. D. KALAL

Name @
KALPAHAD. KAL&L +
Area: AHMEDABAD Cu‘é
Regn. No. 13712/202

NOTARY \ valid up to. /o
. 04/03/2025 /.2~
(Govt. of India) G /@/

06 JAN 2055
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MODIFICATION NOTIIFICATION
FOREST AND ENVIRONMENT DEPARTMENT
SACHIVALAYA, GANDHINAGAR
DT.20/10/2015
WITH REGARD TO SAURASHTRA FELLING OF TREES
(INFLICTION OF PUNISHMENT) ACT, 1951.
No.GHA/KHA/22/S.F.T/P.A.N/2014/51 W

In exercise of the powers conferred by the clause (c) of Section 2
of the Saurashtra Felling of Trees (Infliction of Punishment) Act,
1951 and in superssess of the Government Notification, Forest and
Environment (1) GHA /KHA /28 /M.L.S /302006 /M /32 /W
dt.27/08/2013 (2) GHA /KHA /28 /M.L.S /302006 /M /32 /W
dt.06/09/2013, the government of Gujarat hereby notifies for the
purpose of the said clause (c) three categories of list of three
species mentioned below.

List A:- 86 species of trees and bamboo species, listed in Annexure
A, planted under agro forestry by farmers and not naturaly
available in neighbouring forests are exempted from the transit
permit and felling regulation. Except for the species mention and
placed under restriction by Government of Gujarat resolution No.
SFT-302004-393-G.1(1) Dated 27.03.2008 and for charcoal
making as per PCCF Standing Order No. Protection/36-

8/B/699/2012-13 dated 16/08/2012.
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List B:- 22 species of trees, listed in Annexure B, planted under
agro forestry by farmers and not naturally available in neighboring
forests are required to obtain permission for felling and transit.

List B I:- All trees species in Gujarat State other than List A and
B under the limited restrictive provision for transit to safe guard
trees from forests.

By order and in the name of Government of Gujarat.

(D.P. Dhimmar)
Joint Secretary to the
Government of Gujarat
To,
e The Secretary to the Hon. Chief Minister, Gujarat State,
Gandhinagar.
e P. S. to Hon’ble Minister (Forests & Enviornment),
Sachivalaya, Gandhinagar.
e P. S. to Hon’ble Minister State (Forests & Enviornment),
Sachivalay, Gandhinagar.
e P. S. to All Minsiters/ Dy. Ministers/Ministers of State,
Gujarat State, Sachivalaya, Gandhinagar.
e Principal Chief Conservator of Forests, Aranya Bhavan, Near

Ch-3 Circle, Sector 10/A, Gandhinagar.
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The Addi Principal Chief Conservator of Forests, SF, Aranya
Bhavan, Nr. Ch-3 Circle, Sector 10/A, Gandhinagar.

All collectors

All conservator/All Dy. Conservator of Forests by (PCCF)
All Branch of Forests & Environment Department,
Sachivalaya, Gujarat State, Gandhinagar.

Account General Rajkot/Ahmedabad

The Manager, Government Press, Gandhinagar with a request
to publish the notification in Part IVA of the Gazette and to
send 50 copies to this Department and 100 copies to Addl.
Chief Forest Protector (PCCF), Gujarat State, Gandhinagar

Select File.
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ANNEXURE A

Trees species grown on non forest/Private lands Exempted

from felling and Transit regulation

List- A

Preferred Tree and Bamboo species planted under agro-
forestry by farmers and not naturally available in neighboring

forests are exempted from the transit permit and felling

regulations

S.N |Local Name Scientific Name

1 Nilgiri Eucalyptus

2 Subabul Leucaena leucocephala

3 Saru Casuarina equisetifolia

4 Champa Michlia champaca ..

5 Laxmanfal Annona muricate DC.

6 Ramfa Annona reticulate |..

7 Sitafal Annona squmosu(Roxb)

8 Asopalav Polyalthia longifolia (Sonner)
thwaites

9 Pendula Polyalthia longifolia (Sonner)
thwaites var pendula

10 Nagkesar, Nagchampha | Mesua ferrea I.. var. ferrea

11 Falsa Grewia asiatica |..
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12 Ingorio, Angareo Balanites roxburghii planchon
13 Kamrakh Averrhoa carambola |..
14 Kadhipatta Bergera koenigii (I..0 Spreng
15 Limbu Citrus limon (1..) burm
16 Chikotru Citrus maxima .. var. maxima
17 Bijoru, Turanj Citrus medica wight & arn
18 Narangi, Mausambi Citrus sinensis (l.) osbeck
19 Muharuk, Rukhdo, | Ailanthus excels roxb.
Motoardusa
20 Limdo, Neem Azadirachta indica a. juss
21 Bakam, Bakan nim, Irani | Melia dubia cav.
nim
22 Nimbara, Limbara Swietenia maropyllaa king
23 Mahanim, Mahogony Swietenia mahogany(l.) Jacqg.
24 Bordi Ziziphus glabrata heyne ex.
Roth
25 Bor, Khati bor Ziziphus mauritiana lam.
26 Ghutbor Ziziphus xylopyra (Retz.) willd
27 Lichi, Litchi Litchi chinensis sonner
28 | Aritha Sapindus emarginatus vahl
29 | Aritha Sapindus trifoliatus I..
30 | Ambo Mangifera india I..
31 Kadva Saragavo Moringa conanesis nimmo
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32 Saragavo Moringa Oleiferra lam

33 | Agathio, Segto, Agasta Sesbania grandiflora (1.)

34 | Shevri, Jayanti, Jaiti, | Sesbania sesban (I.) merr, var,
Raishingni bicolor (Wight & Arn) F. W,

Andrews

35 Shevri, Jayanti Sesbania sesban (1.) merr, var,

seshan gillet

36 Shwet Kachner, Kachnar | Bauhinia purpurea I.

37 Pilo asondaro Bauhinia tomentosa I.

38 Mindhi, Moti aval Cassia Montana hyena ex

39 Sandesaro Delonix elata (1.) gamble

40 Ram baval, Pardeshi baal | Parkinsona aculeate I.

41 | Ashok, Jasvant Saraca asoka (Roxb.) de wilde

42 | Tal baval, Zeri baval, |Acacia leucophloea (Roxb.)
Sugandhi baval willd

43 Kanti, Itchan, Khaigar Acacia ferruginea Dc.

44 | Vedi baval, Takakio|Acacia nilotica (l.) del. Subsp.
baval, Bhatakiya Baval, | Astringens (Schumm. &
Mormat Thonn. ) roberty

45 Desi baval Acacia nilotica (1.) del.subsp.

Cupressiformis (J.L stewart) ali
& farnqui
46 Goras ambli Pithecellobium dulcce (Roxb.)
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47 Gando baval Prosopis glandulosa torr.

48 Gando baval Prosopis julifolora(Sw) DC.

49 Bottle brush Callistemon citrinus (Curtis)

50 |Jamphal Psidium guajava I..

51 Dadam Punica Granatum |..

52 Chikoo Manikara zapota (I..) Pxoyen

53 Borsalli, Mursal Vakal, | Manikara elengi |..

Varaski, Bakul

54 | Saptaparni Alstonia scholaris (1I..) R,Br.

55 Champo Plumeria obtuse I. var obtuse

56 Safed Champo Plumeria rubra I.

57 Liar, Nani gundi, Gundi | Cordia  gharaf (Forssk.)
ehrenb. & asch

58 Silver oak Grevillea robusta A. cunn.
EX.R.Br.

59 Nagod, nirgund, Nargundi | Vitex negundo .. var. negundo

60 Lingur, Nirgudi Vitex trifolia I.. var.

61 |Ambla Phyllanthus emblica I..

62 Fanas Artocarpus heterophyllus lam.

63 Pipli, Papri Ficus virens Ait. Var. virens

64 | Shetur Morus australis pair.

65 Shetur Morus macrocarpa miq

66 Haredo, Harero Streblus asper lour
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67 Poplar Populus alba I..

68 | Taad Borassus flabellifer I..

69 Golden cane palm Dypsis lutescens (H. Wendl)

70 Oil plam Elaeis guineensis jacq.

71 Khajur Phoenic dactylifera I..

72 Khajuri Phoenix sylvestris (1..) roxb.

73 Bottle Plam Roystonea regia (Kunth.) O.F
cooke

74 | Traveller’s Plam Ravenala madagascurensis
sonnert

75 Kevda Pandanus Odoratissmus |I..

76 Sonmor Peltophrum pterocarpum

77 Kasid Cassia [senna] siamia

78 | Abony Diospyros acerifolia

79  |Jambu Syxyguim cumini

80 Badam Terminalia catappa

81 Amla Emblica officnalis

82 | Acacia mangium Acacia mangium

83 | Vans Katas Bambusa aundiacea

84 | Vans Manvel Dendrocalamus strictus

85 Raintree Samanea Saman

86 Karanj Pongamia pinnata
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As per prevailing specific provisions for species like limado, Desi

baval, kanji, ambo and Ambali permission for felling and transit Is

required for specific areas as mentioned below.

1.

2.

Mengrove covered areas, notified areas, eco sensitive areas.
Within 5 Km of areas of boundries of Reserve forest,

National Parks sanctuaries, Sea Coast, Desert.

. Areas above 500 mt. MSL

. Within the distance of 200 mt. from National highway, State

Highway, District Roads.

. Following talukas of Gujarat State Kaparada, Dags, Vasda,

Vyara, Uchchhal, Songadh, Umarpada, Mandavi, VAlod,
Tilak vada, Dediapada, Sagbara, Nilzar, Kwant, Pavi Jetpur
Taluka Chhota Udepur, Nasvadi, Sankheda, Jambu goda,
dhangpur, Devgadh Baria, Garbada, Limkheda, Dahod,
Jalod, Fatepur, Morva (Hadaph) Halol, Goghamba, Kalol,
Godhara, Sehra, Lunavada, Santrampur, Kadana, Khanpur,
Virpur, Bayad, Malpur, Dhansura, Modasa, Meghraj,
Bhiloda, Vijayanagar, Khed Bhramha, Data, Medrda, Malia,
Talala, Una, Khambha, Dhari, Visavadar, Junagadh &
Vanthali.

In all other areas, exemption will be given.

Restriction for Char Coal making by felling prosopis species
(Gando Baval) will continue as per PCCF standing order NO
Protection/36-8/B/699/2012-13 dated 16/08/2012.
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ANNEXURE B

Restricted Tree Species Grown on Non Forest/Private Land in

Gujarat

List- B

Permission to be obtained for the Felling and Transit, based on
the certificate of origin issued by Gram Samiti/JMFC or any
committee/presentative authorized by these committees and

ecological, environmental and Silvicultural consideration

S.N Local Name Scientific Name
1 Saag Tectona grandis

2 Sisam Dabergia latifolia

3 Mahudo Madhuca indica

4 Khair Acacia catechu

5 Chandan Santalum albam

6 Vad Ficus benghalensis

7 Pipalo Ficus religiosa

8 Timru Diospyrosa melanoxylon
9 Simado Bombex ceiba

10 Sadad Terminalia tomentosa
11 Khijado Prosopis senreria

12 Kilai Albizia

13 Sevan Gmelina arborea
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14 | Biyo Pterocarpus marsupium
15 Rohan Somida febrifuga

16 Dhavdo Anogeissus latifulia

17 Kalam Mitragyna parvifolia
18 Haldu, Haldarvo Adina Cordifolia

19 Harde Terminalia chebula

20 Kadayo Sterulia urens

21 Rohido Techoma unduleta

23 Rayan Manilkaro havandro

Any other tree species which the State Government may by

notification in the official gazette, declare to be restricted tree

species for the purpose of this Act
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GUIDELINES FOR LIBERALIZING FELLING AND

TRANSIT REGIME FOR TREE SPECIES GROWN ON

NON-FOREST/PRIVATE LAND IN GUJARAT

List-B |

All Trees in Gujarat State other than List A and B
(Under the limited restrictive provisions for transit to

safeguard trees from forests)

e Ministers of State, Gujarat State, SAchivalaya, Gandhinagar.
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Disclaimer: This is only an English translation of original GR published in Gujarati Language. For
any interpretation issue, please refer to the original Gujarati GR.

Regarding online method through
portal for obtaining permission for
cutting trees on private lands for
industrial  and  commercial
purpose and for its re-forestation
Government of Gujarat
Forest and Environment Department
Sachivalaya

Gandhinagar
Resolution No. : PEN/2014/51/W

Date: 20-05-2016

Having read :

1. Forest and Environment Department, Govt. of Gujarat, Sachivalaya, Gandhinagar
Resolution No.Gh/Kh/S.S.T./P A N/2014/51/W dated 20-10-2015

Foreword

“Saurashtra Tree CuttingFellingCutting Felling of Trees(infliction of punishment) (regarding
punishment) Act, 1951” is in force in State for regulation and control of cutting of trees grown

on private lands.

Forest and Environment Dept, Government of Gujarat has issued a notification dated 20-10-
2015 as indicated at Ref | for encouraging of planting of trees and regulation and control on
cutting of trees grown on private lands outside of forest area, vide which 86 type of trees shown
in list “C” have been exempted from permission for cutting and transporting. But, permission
of competent authority is required for cutting and transportation of trees like Neem, indigenous
Babul, Kanji , Mango and Tamarind(Ambli) trees in areas, which are indicated in resolution.
Apart from this, permission of competent authority is required for cutting and transportation of

22 type of unreserved trees and 5 type of reserved trees indicated in list “B”.

To encourage industrial and commercial activities, it was under consideration of Government

of Gujarat, under “Fase of Doing Buginess”, to geant online pamission through portal by
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making necessary changes in method of obtaining permission for cutting of trees and ensuring

re-forestation in private land, its procedure, time limit, conditions and related issues.

Resolution

After due deliberation, it has been resolved to implement following method for permission of

cutting trees on private lands for industrial and commercial purpose, for its re-forestation and

allied activities

General conditions for permission for cutting trees:

(1

2)
3)

C))

Application has to be made compulsorily online for obtaining permission for cutting
trees for industrial and commercial purposes.

Order to grant permission for cutting of tress will be made available online.
Permission to cut reserved trees will be granted by Deputy Conservator Forests and
Permission for transportation will be granted by Forester (Forester).

The under-mentioned officers will be the authority to give permissions for cutting of un

reserved 17 type of trees and 5 type of reserved trees indicated in Annexure-B.

Sr. No. Area Competent authority

Mahanagarpalika area Officer designated by Municipal commissioner

Urban Development Chief Executive Officer

Authority

For Nagarpalika area Chief Officer

For Rural areas Mamlatdaar

)

(6)

Transit pass will be issued by Forester for unreserved 17 type of trees and 5 type of
reserved trees indicated in Annexure-B. Whereas for other areas, officer designated by
competent authority/talati cum mantri will give transit permission in the prescribed

format.

Special provisions for Ganda Baval :
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For cutting Ganada baval and/or for making charcoal in areas of reserved forests,
protected forest or area notified under Section-4 of Indian Forest Act, 1927, areas upto
16 km from sanctuary and national park and 2 km from sea-coast will be given by
Deputy Conservator Forests.

For areas indicated above as well as Kutch, Patan, Banaskantha, Mehsana,

Surendranagar and Rajkot district, permission for transportation of coal will be given by

Range Forest Officer.

(7)  Details like application made by the applicant, assurance for re-forestation, permission
for cutting of trees, if permission not granted, reasons thereof, self-certification
regarding re-forestation, verification and cross-verification, trees actually cut and goods
obtained from the same can be seen online on the portal.

(8)  The inspection procedure and its check-list will be displayed on the website of Principal
Chief Conservator of Forests (HoFF).

(9)  Applicant has to upload copy of 7/12, Hak-patra 8(a) online along with application.

(10) The time limit for permission of cutting of trees and issuing transit pass and the related
activities will be as under :

Sr.No. | Particulars Time-limit
Permission for cutting of reserved trees 60 days
Permission for cutting of unreserved trees 30 days

Permission for making charcoal from wild babul | 30 days

Grant of transportation pass/certificate 30 days
Time limit for re-forestation 1 year

Verification of re-forestation 60 days
Cross-verification of re-forestation 60 days

Note: The period of 15th June to 15th October will be considered off season for cutting of

trees and transportation, because of which permissions will not be issued during this period.

And this period will not be considered within time limit for clearance of cases,

correspondences.
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For reserved trees. provisions shown in Annexure-A, and for unreserved trees and list of

05 exempted trees, provisions shown in Annexure-B will be applicable.

By orders and on behalf of Governor, Gujarat.

Gaurav Dahiya
Deputy Secretary
Forest and Environment Department
Government of Gujarat

Copy to:

» Principal Secretary to Hon'ble CM, Gujarat, Gandhinagar

> Secretary to Hon'ble CM, Gujarat, Gandhinagar

> Personal Secretary to Hon'ble Minister for Forest and Environment, Sachivalaya,
Gandhinagar

» Personal Secretary Hon'ble Minister of State for Forest and Environment, Sachivalaya,
Gandhinagar

» Personal Secretary to All Hon'ble Ministers/Ministers for State/Deputy
Ministers/Parliamentary Secretaries, Gujarat, Sachivalaya, Gandhinagar

» Principal Secretary, Gujarat, Sachivalaya, Gandhinagar

» Additional Principal Secretary, Industry and Mines Department, Sachivalaya,

Y VYVVY

Y VY

Y

VvV V¥V v

YV VYV

Gandhinagar

Principal Secretary, Forest and Environment Dept; Sachivalaya, Gandhinagar
PrincipalSecretary, Revenue Dept., Sachivalaya, Gandhinagar

Principal Secretary, Panchayat Urban Housing and Rural Development Dept.,
Sachivalaya, Gandhinagar

Secretary, Urban Development and Housing Development Dept., Sachivalaya,
Gandhinagar

All departments of Sachivalaya, Sachivalaya, Gandhinagar

Principal Chief Conservator of Forests & HOFF, Aranya-Bhavan, Sector 10A,
Gandhinagar (with request to inform respective offices).

Principal Chief Conservator of ForestS (Wildlife) Aranya-Bhavan, Sector 10A,
Gandhinagar.

Additional Principal Chief Conservator of Forests SF-2, Gujarat, Sachivalaya,
Gandhinagar

Development Commissioner, Gujarat, Gandhinagar for issuing circulars to all gram
panchayats

Managing Director, Nagarpalika, Gujarat, Gandhinagar for issuing circulars to all
nagarpalikas and for implementation

All Municipal Commissioners

All  Collectors/District Development Officers/Deputy Conservator Forests for
implementation for issuing circulars to regional officers.

All branches of Forest and Environment, Sachivalaya, Gujarat, Gandhinagar.
Accountant General Rajkot/Ahmedabad.

System Manager, Forest and Environment Department, Sachivalaya, Gandhinagar for
displaying online.
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Forest and Environment Department

Enclosure to Resolution No. : PEN/2014/51/W dated 20-05-2016

Annexure — 5

Provisions for cutting of reserved trees and transportation

A-1

A-3

A-4

A-5

List of reserved trees:

Teak, Sisam, Mahuda, Kher (Acacia catechu) and Sandalwood are indicated as
reserved trees.

Method of applying:

For obtaining permission for cutting of trees, applicant will have to apply online
on e-portal and will have to give assurance of re-forestation of three times trees
for which permission has been granted.

Technical opinion:

Within 30 days of receipt of application, Range Forest Officer will have to give
technical opinion and upload it within 48 hours. For all opinions issued by
Range Forest Officer, Assistant Conservator of Forests will conduct verification
of 10% of the cases for which opinion has been issued.

Permission for cutting of trees:

Within 60 days of receipt of application, Deputy Conservator Forests will issue
permission for cutting of trees and will have to inform applicant online and
through SMS. In case, it is not possible to issue permission within this time
limit, the applicant will be informed regarding the same by online and through
SMS. If, no intimation is given to the applicant within 60 days, it will deemed
that applicant has been given permission (deemed permission). In such cases,

responsibility of the Deputy Conservator Forests will be fixed for delay without

reasonable reasons.

Information regarding of cutting of trees by the applicant:

After obtaining permission / deemed permission, applicant will have to apply online for

transit pass.

A-6

Transit Pass:
Within 30 days of receipt of application, the Forester will have to issue transit

pass and upload its details.
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A-7  Re-forestation:

1. Reforestation of 3 times of trees for which permission /deemed permission has
been obtained will have to be done within 1 year, and self-certification for the
same will be displayed online on the portal by the applicant.

2. Verification: Within 60 days of display of details of reforestation by the
applicant, related Range Forest Officer will verify the 100% reforestation
activities and display the notes regarding the same online on the portal.

3. Cross-verification: Within 60 days of display of details of verification of 100%
reforestation, related Assistant Conservator of Forests will verify the 10% cases
selected randomly and display the notes regarding the same online on the portal.

A-8 Record maintenance:
Related Deputy Conservator Forests will maintain register and correspondence as

shown in prescribed sample.

Gaurav Dahiya
Deputy Secretary
Forest and Environment Department
Government of Gujarat
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Forest and Environment Department
Enclosure to Resolution No. : PEN/2014/51/W dated 20-05-2016

Annexure — B

Provisions for cutting and transportation of unreserved trees andfive trees, viz. Neem,

Indigenous Babul, Kanji , Mango and Tamarind tree for cutting and transporting indicated in

Annexure 5

B-1

B-3

B-4

List of unreserved trees:

Total 17 trees, viz. Banyan tree, Pipalo (Ficus religiosa), Timru(fruit tree),
Terminalia romentosa (sadad), Simado, Prosopis senereria, Kilai, Sevan, Biyo,
Rohan, Dhavado, Kalam, Haldu, Myrobalan (Harde), Kadayo, Rohido, Rayan
have been indicated as unreserved trees in the above-mentioned resolution.
Method of applying:

For obtaining permission for cutting of trees, applicant will have to apply online
on e-portal, and will have to give assurance of re-forestation of two times trees
for which permission has been sought.

Technical opinion:

For issuing permission for cutting of trees in areas indicated in Annexure-ka,
competent authority will have to obtain technical opinion from Range Forest
Officer.

On receipt of correspondence from competent authority issuing permission,
Range Forest Officer will have to give technical opinion within 30 days, and
upload it within 48 hours. If technical opinion is not issued within 30 days, it
will be deemed that permission has been granted (deemed permission).
Permission for cutting of trees:

For 17 type of unreserved trees and 5 type of trees indicated in Annexure-ka,
revenue officers indicated at para number 5 will be considered as competent
authority.

For areas near the Forest, within 7 working days of receipt of technical opinion,

the concerned officer will issue permission for cutting of trees and will have to

inform applicant online and through SMS. If, no intimation is given to the
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applicant within 7 days, it will considered that applicant has beengiven deemed
permission.

For areas indicated at para number 7, for cutting of Gaando-baaval (wild babul)
and/or for making charcoal, the permission will be issued by Deputy Forest
Conservator within 30 days and will have to inform applicant online and
through SMS. If, no intimation is given to the applicant within 30 days, it will
considered that applicant has been given deemed permission.

Information regarding of cutting of trees by the applicant

After obtaining permission / deemed permission, applicant will have to apply
online for transit pass.

Transit Pass:

. Within 30 days of receipt of application, Forester will have to issue transit pass

for areas indicated in Annexur-ka.

. For areas upto 16 km from sanctuary and national park and 2 km from sea-shore

as well as Kutch, Patan, Banaskantha, Mehsana, Surendranagar and Rajkot

districts, permission will be given by Range Forest Officer within 30 days.

. For areas other than forest areas, officer designated by competent

authority/Talati cum Mantri will give transit pass within 30 days of receipt of

online application.

. The officer issuing permission for cutting of trees will have to display notes

regarding issue of transit pass/certificate on the portal.

Re-forestation:

. Reforestation of 2 times of trees for which Permission /deemed permission has

been obtained will have to be done within 1 year, and self-certification for the
same will be displayed online on the portal by the applicant. No reforestation is

required to be done for cutting of wild babul.

. Verification: Within 60 days of display of details of reforestation by the

applicant, competent authority issuing permission will verify the 100%
reforestation activities and display the notes regarding the same online on the

portal.

. Cross-verification: Within 60 days of display of details of verification of 100%

reforestation, competent authority issuing permission will verify the 10% cases
selected randomly and display the notes regarding the same online on the portal.

8
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B-8 Record maintenance:

The competent authority issuing permission will maintain register and

correspondence as shown in prescribed sample.

Gaurav Dahiya
Deputy Secretary
Forest and Environment Department
Government of Gujarat
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Forest & Environment Department
Enclosure to Resolution No. : PEN/2014/51/W dated 20-05-2016

Annexure — C

Special Provisions for Neem, Indigenous Babul, Pongamia tree, Mango tree and

Tamarind tree.

Vide Department’s resolution dated 20-10-2015, it is necessary to obtain permission in

under-mentioned areas for cutting and transportation of exempted trees, viz. Neem,

Indigenous Babul, Pongamia tree, Mango tree and Tamarind tree.

Mangrove covered area, notified area, eco-sensitive area

Boundary of reserve forest, national park, sanctuary, sea shore, within 5 km in
the area of boundary of desert

Area above 500 meter MSL (from sea shore)

Area within distance of 200 meter from National highway, State highway,
district roads

The under mentioned talukas of Gujarat State — Kaparada, Dang, Vansda,
Vyara, Uchchal, Songadh, Umarpada, Mandvi, Valod, Tilakwada, Dediyapada,
Saagbaara, Nizar, Kawant, PaviJetpur , ChotaUdepur, Naswadi, Sankheda,
Jambughoda, Khanpur, DevgadhBariya, Garbada, Limkheda, Dahod, Jhalod,
Fatepur, Morva (Hadaf), Halol, Ghoghamba, Kalol, Godhara, Sahera,
Lunawada, Santrampur, Kadana, Khanpur, Virpur, Bhaayad, Maalpur,
Dhansura, Modasa, Meghraj, Bhiloda, Vijaynagar, Khedbrahma, Mendarda,
Daanta, Maliya, Talala, Una, Khambha, Dhari, Visavadar, Junagadh and
Vanthali.

Gaurav Dahiya
Deputy Secretary
Forest and Environment Department
Government of Gujarat
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